
ITEM NO.33               COURT NO.1               SECTION X

               S U P R E M E  C O U R T  O F  I N D I A
                       RECORD OF PROCEEDINGS

SUO MOTO WRIT PETITION(CRIMINAL)  No(s).  1/2026

 IN RE: CREATION OF SPECIAL EXCLUSIVE COURTS    

(IA  No.  203401/2026  -  EXEMPTION  FROM  FILING  O.T.,  IA  No.
199293/2026  -  EXEMPTION  FROM  FILING  O.T.,  IA  No.  192429/2026  -
EXEMPTION FROM FILING O.T., IA No. 177513/2026 - EXTENSION OF TIME
and IA No. 177448/2026 - INTERVENTION APPLICATION)
 
Date : 07-09-2026 This matter was called on for hearing today.

CORAM :  HON'BLE THE CHIEF JUSTICE
         HON'BLE MR. JUSTICE JOYMALYA BAGCHI
         HON'BLE MRS. JUSTICE V. MOHANA

For Petitioner(s) :By Courts Motion
                   
For Respondent(s) :Mr. Ambhoj Kumar Sinha, AOR
                   Ms. Neeti Bhardwaj, Adv.
                                      
                   Mr. Aravindh S., AOR
                   Ms. Anika Bansal, Adv.
                   Mr. Aadithya Aravindh, Adv.
                                      
                   Mr. A Sudarshan Reddy, Advocate General
                   Ms. Devina Sehgal, AOR
                   Mr. Yatharth Kansal, Adv.
                                      
                   Mr. B. Karunakaran, AOR
                   Ms. Pooja Lakshmi, Adv.
                   
                   Mr. P. I. Jose, AOR
                   
                   Mr. Mr. K N Balgopal (advocate General) 
                   Ms. K. Enatoli Sema, AOR
                   Mr. Amit Kumar Singh, Adv.
                   Ms. Lungnim Shishak, Adv.
                   Ms. Chubalemla Chang, Adv.
                   Mr. Prang Newmai, Adv.
                   Mr. Yash Bhushan Aggarwal., Adv.
                                      
                   Mr. Avneesh Arputham, AOR
                   Mr. Ankit Sharma, Adv.
                   
                   Ms. Nidhi Mittal, AOR
                   
                   Ms. Aishwarya Bhati, A.S.G.
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                   Mr. Khushal Kolwar, Adv.
                   Ms. Disha Thakkar, Adv.
                   Mr. Rohit Khare, Adv.
                   Mr. Anmol Chandan, Adv.
                   Mr. Digvijay Dam, Adv.
                   Mr. Bhuvan Kapoor, Adv.
                   Mr. Raman Yadav, Adv.
                   Ms. Chitrangda Rastravara, Adv.
                   Ms. Ruchi Kolhi, Adv.
                   Mr. Gyanendra Singh, Adv.
                   Mr. Arvind Kumar Sharma, AOR
                   Dr. Arun Kumar Yadav, Adv.
                                      
                   Mr. Vivek Sharma, Advocate General
                   Mr. Bishwajit Dubey, A.A.G.
                   Mr. Vinayak Sharma, Standing Counsel, Adv.
                   Mr. Apoorv Shukla, Adv.
                   Mr. Ravinder Kumar Yadav, AOR
                   Mr. Yashvardhan Shah, Adv.
                                      
                   Mr. Kamal Trivedi, Advocate General
                   Mr. Hardik A. Dave, Adv.
                   Ms. Deepanwita Priyanka, AOR
                                      
                   Mr. Rajendra Prasad Gupta, Advocate General
                   Mr. Shiv Mangal Sharma, A.A.G.
                   Mr. Saurabh Rajpal, AOR
                   Ms. Arushi Rathore, Adv.
                                      
                   Mr. Bhuvan Kapoor, Adv.
                   Mr. Varun Chugh, Adv.
                   Mr. Mukesh Kumar Verma, Adv.
                   Mr. Krishna Kant Dubey, Adv.
                   Ms. Indira Bhakar, Adv.
                   Mr. Om Prakash Gupta, Adv.
                   Mr. Yogesh Vats, Adv.
                   Mr. Shreekant Neelappa Terdal, AOR
                                      
                   Mr. Jayant Mohan, AOR
                   Mr. Nilesh Kumar, Adv.
                   Ms. Adya Shree Dutta, Adv.
                   Ms. Dorjee Ongmu Lachungpa, Adv.
                   Mr. Priyanshu Teotia, Adv.
                                      
                   Mr. Sameer Abhyankar, AOR
                   Ms. Yachna Sharma, Adv.
                   Ms. Arushi Chopra, Adv.
                   Mr. Nalin Talwar, Adv.
                   
                   Mr. Venkata Raghuvamsy D. , AOR
                   
                   Mr. Jaideep Gupta, Sr. Adv.
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                   Mr. Kunal Chatterji, AOR
                   Ms. Maitrayee Banerjee, Adv.
                   Mr. Rohit Bansal, Adv.
                   Mr. Varij Nayan Mishra, Adv.
                   
                   
                   Mr. Anando Mukherjee, AOR
                   Mr. Shwetank Singh, Adv.
                                      
                   Mr. Milind Sathe, Advocate General
                   Mr. Siddharth Dharmadhikari, Adv.
                   Mr. Aaditya Aniruddha Pande, AOR
                   Mr. Shrirang B. Varma, Adv.
                   Mr. Aditya Krishna, Adv.
                   Ms. Sushmita Pandey, Adv.
                   Ms. Arunima Das, Adv.
                   Mr. Ashwin Arun Hirulkar, Adv.
                   Ms. Kunika Bansal, Adv.
                   
                   Ms. Vandana Sehgal, AOR
                   Mr. Mohit Yadav, Adv.
                                      
                   Mr. Jaju Babu, Advocate General
                   Mr. James P. Thomas, AOR
                   Mr. Ravi Sagar, Adv.
                   Ms. Glorina George, Adv.
                                      
                   Mr. Pitambar Acharya, Advocate General
                   Ms. Sanjana Saddy, AOR
                   Ms. Shailja Singh, Adv.
                   
                   Mr. Amit Sharma, AOR
                   Ms. Manisha Ambwani, AOR
                   
                   Ms. Swati Ghildiyal, AOR
                   Mr. Nimesh Bhatt, Adv.
                                      
                   Mr. Ajay Kumar Mishra, AG 
                   Mr. Vikrant Rana Aag, Adv.
                   Mr. Adarsh Upadhyay, AOR
                   Mr. Dr Sandeep Singh, Adv.
                   Ms. Pallavi Kumari, Adv.
                   Mr. Shashank Pachauri, Adv.
                   Mr. Vinay Rana, Adv.
                   
                   Mr. Kanhaiya Singhal, AOR
                   
                   Mr. Vaibhav Srivastava, A.A.G.
                   Ms. Sugandha Anand, AOR
                                      
                   Mr. Ankolekar Gurudatta, AOR
                   Ms. Kavya Eligeti, Adv.
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                   Mr. Sorkokhaibam Shantijyoti Singh, Adv.
                   Ms. Divya Nair, Adv.
                                      
                   Ms. Manisha T. Karia, A.A.G.
                   Mr. D.S. Parmar, A.A.G.
                   Mr. Arkaj Kumar Ga, Adv.
                   Mr. Harmeet Singh Ruprah, AOR
                   Mr. Kanishk Sharma, Adv.
                                      
                   Mr. Shekhar Raj Sharma, A.A.G.
                   Mr. Akshay Amritanshu, AOR
                   Ms. Nidhi Narwal, Adv.
                   Ms. Srishti Jain, Adv.
                   Mr. Sarthak Srivastava, Adv.
                                      
                   Mr. Chinmoy Sharma, Sr. A.A.G.
                   Mr. Shuvodeep Roy, AOR
                   Mr. Deepayan Dutta, Adv.
                   Mr. Saurabh Tripathi, Adv.
                   Mr. Irfan Hasieb, Adv.
                   Mr. Vijay Deora, Adv.
                   Mr. Aditya Agarwal, Adv.
                                      
                   Mr. Gopal Jha, AOR
                   Ms. Shireesha Sharma, Adv.
                   Ms. Priyanshi Goel, Adv.
                   Mr. Umesh Kumar Yadav, Adv.
                   Mr. Sawan Datta, Adv.
                   Mr. Kumar Ranjan, Adv.
                   Mr. Atul Kumar, Adv.
                                      
                   Mr. Maninder Jit Singh Bedi, Advocate General
                   Mr. Karan Sharma, AOR
                                      
                   Mr. Sudarshan Singh Rawat, AOR
                   Mr. Gaurav Bhatia, Sr. A.A.G.
                   Mr. Sudarshan Singh Rawat, Adv.
                   Mr. Neelmani Guha, Adv.
                   Mr. Sunny Sachin Rawat, Adv.
                   Mr. Divyansh Bisht, Adv.
                   
                   Ms. Radhika Gautam, AOR
                   
                   Mr. Shiv Mangal Sharma, A.A.G.
                   Mr. Saurabh Rajpal, Adv.
                   Ms. Arushi Rathore, Adv.
                   Ms. Nidhi Jaswal, AOR
                                      
                   Mr. R Basant, Sr. Adv.
                   Mr. P. S. Sudheer, AOR
                   Mr. Rishi Maheshwari, Adv.
                   Mr. Bharat Sood, Adv.
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                   Mr. Jashan Vir Singh, Adv.
                                      
                   Mr. Divyakant Lahoti, AOR
                   Mr. Kartik Lahoti, Adv.
                   Ms. Madhur Jhavar, Adv.
                   Ms. Akanksha Soni, Adv.
                   Ms. Shubheksha Dwivedi, Adv.
                   Mr. Sabarish Subramanian, AOR
                   
                   Mr. Sanjai Kumar Pathak, AOR
                   Mrs. Shashi Pathak, Adv.
                   Mr. Arvind Kumar Tripathi, Adv.
                                      
                   Mr. Sanjeev Kumar, AOR
                   Mr. Naik H.k., Adv.
                   Mr. Ashok Kumar Rai, Adv.
                   Mr. Ravin Dubey, Adv.
                                      
                   Mr. Abhimanyu Tewari, AOR
                   Mr. Siddhant Saroha, Adv.
                   Mr. Sidhant Awasthy, Adv.
                   Mr. Kanishk Bhatt, Adv.
                   
                   Mr. Shibashish Misra, AOR
                   
                   Mr. Ahanthem Henry, Adv.
                   Mr. Ahanthem Rohen Singh, Adv.
                   Mr. Mohan Singh, Adv.
                   Mr. Aniket Rajput, Adv.
                   Ms. Khoisnam Nirmala Devi, Adv.
                   Mr. Yeshu Mehta, Adv.
                   Mr. Tanay Hegde, Adv.
                   Mr. Ravi Kumar Bodhani, Adv.
                   Mr. Kumar Mihir, AOR
                                      
                   Mr. S.D. Sanjay Bihar, Advocate General
                   Mr. Manish Kumar, AOR
                   Mr. Divyansh Mishra, Adv.
                   Mr. Kumar Saurav, Adv.
                   
                   Mr. C. K. Sasi, AOR
                   Ms. Preetika Dwivedi, AOR
                   
                   Mr. Dammalapati Srinivas, Advocate General
                   Mr. Guntur Pramod Kumar, AOR
                   Ms. Vanshika Singh, Adv.
                                      
                   Mr. Binay Kumar, AOR
                                      
                   Mr. Ashish Wad, Adv.
                   Mr. Manoj Wad, Adv.
                   Ms. Swati Arya, Adv.
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                   Mr. Deepanshu Verma, Adv.
                   M/s J S Wad And Co, AOR
                                      
                   Mr. Sunny Choudhary, AOR
                                      
                   Mr. Shashi Kiran Shetty, Advocate General
                   Mr. Sanchit Garga, AOR
                   Mr. Kunal Rana, Adv.
                   Mr. Shashwat Jaiswal, Adv.
                   Ms. Diksha Arora, Adv.
                   Ms. Anishka Vaishnav, Adv.
                   Ms. Adoorya Harish, Adv.
                   Ms. Oorja Goel, Adv.
                   
                   Ms. Akansha, AOR
                   Ms. Eliza Barr, Adv. 

Mr. Kanhaiya Singhal, Adv.
Mr. Sarthak Gupta, Adv.

Mr. A. Sudarshan Reddy, AG
Ms. Devina Sehgal, AOR
Mr. Srikanth Varma, Adv.

Mr. Rakesh Kumar, Adv.

Mr. P.I. Jose, Adv.
Mr. Ravi Sagar, Adv.

Mr. Prashant Singh, AG
Ms. Manisha T. Karia, AAG
Mr. D.S. Parmar, AAG
Mr. Harmeet Singh Ruprah, AOR
Mr. Arkaj Kumar, Adv.
Mr. Kanishk Sharma, Adv.
Ms. Ramya Aggarwal, Adv.

Mr. Uddyam Mukherjee, AOR
Mr. Swapnil Pattanayak, Adv.
Ms. Kratika Kushwaha, Adv.

Mr. Avijit Mani Tripathi, AOR
Mr. Z.H. Isaac Haiding, Adv.
Mr. Daniel Stone Lyngdoh, Adv.
Ms. Marbiang Khongwir, Adv.

Mr. Shekhar Raj Sharma, AAG
Ms. Nidhi Narwal, Adv.
Ms. Srishti Jain, Adv.
Mr. Anurag Kulharia, AOR
Mr. Gyaaneshwar Joshi, Adv.
Dr. Navya Jannu, Adv.                           
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          UPON hearing the counsel the Court made the following

                             O R D E R

1. The  first  issue  in  these  proceedings  pertains  to  the

establishment  of  sufficient  Special  Courts  under  the  National

Investigation Agency Act, 2008 (for short, the “NIA Act”) for the

purpose of trial of cases under Section 11 of the said Act. Keeping

in mind the stringent conditions for grant of bail in the cases

tried under the said provision, this Court,  vide previous orders

has impressed upon the Government of India to establish exclusive

Special  Courts  for  trial  of  offences  on  a  day-to-day  basis  to

ensure that every trial gets concluded within a maximum period of

one year.

2. With the proactive support of the Government of India and the

State Governments/Union Territory Administrations as well as the

timely  initiative  taken  by  the  jurisdictional  High  Courts,  the

object of passing these orders has been largely achieved. Most of

the States having over 10 cases under Section 11 of the NIA Act

have established exclusive Special Courts for trial of such cases.

They have also kept in mind that not more than 10-12 cases be

entrusted to one court, so as to ensure that trial is concluded in

a time-bound manner. Some of the States have already established

the requisite Courts, as is evident from the status report filed by

the NIA. However, there are some States where requisite Courts have

not yet been established. The status in relation thereto is as

follows:

(a) The learned Advocate General for the State of Karnataka has
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entered appearance online. He submits that three exclusive

Special Courts at Bengaluru, Chikkamagaluru, and Udupi are

being set up very soon and are likely to be notified within

two weeks;

(b) The  learned  Standing  Counsel  representing  Kerala  states

that two exclusive Special Courts are in the process of

being established, and given one month’s time, the same

shall  become  operational.  Though  the  learned  counsel

appearing for the Kerala High Court though seeks more time,

we decline to grant additional time beyond four weeks. Let

the  Courts  be  established  and  notified  within  the  said

period;

(c) The learned counsel appearing for the State of Tamil Nadu

states that two exclusive Special Courts are being set up,

out of which, one has already become operational and the

other Court will also become operational within two weeks;

(d) As regards the State of Telangana, we have conveyed to the

learned counsel representing the Telangana High Court that

one exclusive Court is required to be established keeping

in view that there are thirteen cases pending in the State.

Let the said Court be established by the State Government

in concurrence with the High Court within a period of two

weeks. Meanwhile, learned Advocate General for the State
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submits that one Special Court is already functional. If

that is so, an affidavit containing details of the said

Court, showcasing that the same is operating in consonance

with the directions of this Court, shall be filed within

two weeks;

(e) The learned counsel for the State of Assam informs that one

Court has since been notified and has become functional. He

further  informs  that  two  more  Courts  are  under

consideration  for  being  set  up.  We  direct  the  State  of

Assam, in coordination with the jurisdictional High Court,

to expedite the pending proposal and do the needful within

four weeks.

(f) The  learned  counsel  for  the  UT  of  Jammu  and  Kashmir

acknowledges that, keeping in view the pendency of forty-

seven cases, four exclusive Courts are required to be set

up, whereas only one Court has so far been notified. He

undertakes that two more Courts will become functional to

exclusively try NIA cases on a day-to-day basis. Let the UT

of Jammu and Kashmir submit a proposal for establishment of

additional Special Courts as may be required keeping in

view the total pendency of cases.

(g) Mr. Jaideep Gupta, learned senior counsel representing the

Calcutta High Court, informs that there are actually fifty

cases under Section 11 of the NIA Act pending in the State
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of West Bengal, not twenty-one, as depicted in the chart

filed by the NIA. If that is so, it is obvious that five

exclusive Special Courts are required to be set up in the

State of West Bengal. Presently, only two such Courts are

functioning. We, consequently, direct the Union of India

and the State of West Bengal to take necessary steps for

the establishment of three more exclusive Courts for NIA

cases and file a compliance report.

(h) The learned counsel for the State of Uttarakhand informs

that though one Court has been designated to try NIA cases,

as of now, there is no case pending in the State.

(i) The learned counsel for the State of Uttar Pradesh informs

that there are only four cases under Section 11 of the NIA

Act  pending  in  the  State,  and  one  exclusive  Court  is

already functional.

(j) The learned Advocate General for the State of Bihar informs

that there are sixteen cases pending under Section 11 of

the NIA Act, and two Special Exclusive Courts have already

been established to try the same.

(k) The  learned  Advocate  General  for  the  State  of  Odisha

informs  that  there  are  463  cases  under  the  Unlawful

Activities (Prevention) Act, 1967 (UAPA), out of which only

five cases pertain to Section 11 of the NIA Act. For the
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said five cases, one exclusive Special Court appears to be

sufficient. Let the High Court, in consultation with the

State Government, take necessary steps to establish that

Court within four weeks.

3. Similarly, with reference to the directions issued by this

Court for the establishment of Exclusive Special Courts for trial

of NDPS cases, the Union of India has filed an affidavit, according

to  which  a  revised  figure  of  449  exclusive  Courts  have  been

identified to be established. The details of these Courts, State-

wise and location-wise, have also been given in a tabulated form in

the status report filed on behalf of the Union of India. That

report and the said table are taken as part of this oral order.  

4. The information given in the tabulated form further points out

that 176 exclusive Courts are presently operational.

5. It seems to us that, owing to the current pendency of cases

under the NDPS Act and an unfortunate alarming increase in offences

under that Act on a pan-India basis, it is expedient and in the

interest of justice that the requisite Courts, i.e., 449 exclusive

NDPS Courts, are established at the earliest. We direct the Union

of  India  and  all  the  State  Governments/Union  Territory

Administrations  to  take  necessary  steps  for  the  purpose  of

providing/creating  of  infrastructure  as  well  as  appointment  of

necessary staff, so that such Courts shall be established as early

as possible and preferably within six weeks.

6. Post this matter for further consideration on 12.10.2026.

(NITIN TALREJA)                            (PREETHI DILEEP KUMAR)
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ASTT. REGISTRAR-cum-PS                        DY. REGISTRAR
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